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Two of the L. I. C. properties at New 
Delhi (I) Jeevan Vihar Building at Parlia-
ment Street and (ii) leevan Udyog Building 
on Asar Ali Road, suffered damlles due to 
lire during the year 1964. However the 
properties having been insured against fire 
total damages exceeding Rs 6.00 lakhs 
were made good out of the insurance. In 
February 1965 on account of disturbance. 
due to the anti-Hindi agitation the Branch 
offi;e of the Corporation at Karur was 
damuAed 10 the tune of Rs. 7,000/ '. As 
the Corrmration does not insure Its pro-
perl ies against riot insurance there is no 
question of recovering the damage. 

(b) These matters are investigated and 
suitable steps taken to have the loss made 
good by the person or persons responsible 
and to prevent recllrrence of similar 
losse., 

Recrullment of Staff in Life Inlur-
anee Corpor.ttion 

2K40. SHRI PR[M CHAND VERMA: 
Willthc Minister of FINANCE be pleased 
to state: 

(a) whether the Life InslIrance Corpo-
ration has proper rules of staff recruitment 
for jobs carrying more than Rs. 500 pm. 
and for pUTcha<.;c, contra\,,':ls ~tnd slilcs ; 

(b) if so, what are those rules; and 
(c) if not, whether Ihere is any propos.1 

to draft the.e rules and if so, by what 
time '/ 

THE DEPUfY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) and (b). Yes, 
Sir. The rules regarding recruitment and 
promotion to the posts in classes I, 11, III 
and IV of the Life In.uran~o Corporation 
81'e contained in the Lifo Insurance Cor· 
poralion of India (Staff) Regulations, 
1960. 

The L. I. C. (Apprentice·Officers) In-
struction. 1967 contain the rules relatinl to 
recruitment of apprentice officers through 
all-India competitive euminations. 

Purch.,e of buildlOl materials which 
are available on D. G. S. and D. Rat. 
Contract ure made a,cordins to the pro-
ceduro prescribed under that contract. For 
other purchases quotations are invite.!, 

For purcbase and sale of ilema otber 

than building materials the procedure is 
laid down in the L. I. C. of India (Stores) 
Code, 1959 read with the L, 1. C, of India 
(Financial Powers) Standing Order, 1960, 

(c) Does not arise. 

A"essment of Working of LIfe 
In.uranee Corporation 

284t SHRI PREM CHAND VERMA: 
Will the MID;,ter of FIN .. NCE he ple1sed 
to state: 

(a) whether at any lime 1 general asso;-
sment of the working of Ihe Life Insurance 
Corporation WdS done ; and 

I,b) if so. with wh,!t result and if not, 
whether Government have any idea of 
seellnng lhe services of any expert in order 
to find Ollt the drawbacks and 10 bring 
about improvements in irs working? 

THE DEPUTY PRIME MINISTER 
ANI) MINISTER OF FINANCE, (SHRI 
MORARJI DESAI): la) and I") Ye., 
Sir, The Estimate, Com'nittee and the 
Com,"iltee on Public Undertaking. of 
Parliament have examined the working of 
the Corpnr.-...tion. The Administrative Re· 
forms Commi'ision i'i <11-;0 gning into the 
working of L. I. C. A Committee under 
Ihc Chairm,lO,hip of Shri R. R. Mor.rka 
W,lS set up to inye~tigi.\te iOln the causf"'{ 
of Ihe high level of .<pen,., of the Corpo· 
ration a'{ indlt.:ateJ by i(~ renewJI expense 
ratio. and to recommend mcasure~, adminis~ 
trative of olherwi,e, to bring it down to 
resonab1e levels so as to '\ubserve the maxi~ 
mum interests or the policy holders. 

The re,ommenJJtions of the Estim~te; 
Committee, and Ihe Comlnittee on Public 
Undertakings helve becn ,'on,idered by 
Government and suitable action, wherever 
necessary, has been taken. The Adminis-
trative Reforms CllCn'1lission and the Mor~ 
arka Committee have yet to submit their 
reports. 

E:lpendllure on Family PlaDnIng 
During Fourtb Fiye Yea. Plan 

2~42. SHRI SRADHAKAR SUPA-
KAR: Will Ihe Minister of HEALTH 
FAMILY PLANNING AND URBAN 
DEVELOPMENT be pleased to state: 

(0) wbetber, iD view of aOl'd Impact of 
the family plannlnl pro.ramme io checkln. 




